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1,8.3.96 Shri M.L.Paswan, Registrar I/c

As the learned counsel for the
applicant has undertaken that the defects have
been removedniist before the Bench on

25 3.96 for adm1531on.

- A ( M,L,Paswan )
SKS : v - Registrar I/c

2/25.03.96 | Coumsel for the applicant : Shrii R.K.Singh,

: Heeird'éhri R.K.Singh, learred counsel for. | 1
the applicant. In this 0.A., the applicant has come-up a
aga inst the order passed on 12th May, 1995 by which his-
1ncrements for three years w1th cumulut 1ve effect has
been wlthheld as per the directions of the Hon'ble Supreme
Court in SLp filed by the reSponde nts in the 0.A, While
passing the order of punishment the disc iplinary author ity
had also directed the appllcant to file an apteal :)
1 the appelldte authorlty within 45 days from the rece ipt
of the punishment @;S,me. However, instead of fil:.ng the

dppeal the applicant has been J.nsn.oting upon & copy of

the judgment of the Hon'ble Supreme Court passed in the
'51LP which ha@s been quoted in the punishnerrt order. Slnce,

that ‘was no prov:.ded after two representatlons addres sed
" to the Rly.‘ authorlty, the appllcant has come to this |
| Tribunal for seeking direction that the punis hment order
should be qudshed.and declared void abinitio,

2. - Having heard the lear red counsel for the appli-

cant it is felt that the O.A. is not me intainable at this

| A ‘ ' - S ....Contd./



_0.A.: 178/96
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'stage as- the dppllcant hds not exhauStecl the aval-l
lable departme ntal. remed 1es .. in the mat‘l“er. He -,was
e glven an option to fire an- appeal before the appellate
LI autmrity which has not been done .;o far.
13, ' , - g In v:\ew thereof the O A. is d:sznissed
‘at va'dmis's_icn.,.stage' i =:se 1f as pre"mabture-
SKI ° ' T : (. K. Verma)
- ; ’ o Menber (A)
o | \ 1 . .. 3 , . .
W 4 * - ’ ‘
. o l '
.- - : :
v ¢
K “ . ) , ; L . . R
. \ h‘ : ; B
o2 - . ) < 1 .,
K - L:-;--l‘ JR. ’
' o ; . |,
e . : 5 T2
. N
ke ' » : - :
P2 ; \
. : i . .J - - i
: , e
’ ° M A { ‘,‘t_,_




